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Human Death in Coimbatore Thadagam Forest Range 2012 - 2020

2012 1 Outside Periyathadaga
m, Thadagam 
South Beat

30.12.2012 11 PM 45 Male

2014 1 Outside Thadagam 
Section, 
Anaikatti 
Central Beat, 
Anaikatti South 
RF

24.11.2014 11 PM 51 Male

2015 1 Inside RF Thadagam 
Section, 
Thadagam 
Central Beat, 
Arnadkadu

21.10.2015 70 Male

2016 1 Outside Coimbatore 
Range, 
Thadagam 
South Beat

18.1.2016 7.30 pm 40 Male

2017 1 Outside Thadagam 
Central 
Section 1 Km 
from 
Thadagam RF 
Karuvarai 
Kalamalai 
Village

16.4.2017 8 PM 45 Male

2017 1 Outside Thadagam 
Central Beat, 
LSK Chamber, 
Veerapandi

7.8.2017 5.30 am 65 Male

2017 1 Outside Thadagam 
Beat 1.5 km 
out of RF, 
Senguttai 
Pallam, 
ChinnaThadag
am Village

8.9.2017 6.00 am 61 Male

2018 1 Inside RF Coimbatore 
Range 
Sembukarai 
Village

29.8.2018 10 AM 42 Mlale

2018 1 Outside Coimbatore 
Range 
Thudiyalur 
Section 
Thadagam 
North

25.10.2018 1.30 am 28 Male Venkatesh RRT

2018 1 Outside Coimbatore 
Range 
Thudiyalur 
Section 
Thadagam 
North

17.11.2018 6.45 am 52 Male

2018 1 Outside Coimbatore 
Range 
Periyanaickenp
alayam 
Section 
Mettupalayam 
NH Road

6.12.2018 3.30 am 45 Female

2019 1 Outside Coimbatore 
Range 
Thadagam 
Range Injured 
near DSP Bus 
Stop

5.2.2019, 
10.2.2019

40 Male

2019 1 Outside Coimbatore 
Range 
Thadagam 
Section 
Thadagam 
South Beat 
Mangarai

29.3.2019, 
21.4.2019

3 PM 48 Male

�1
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2019 1 Outside Thudiyalur 
Section 
Thadagam 
Central Beat 
Kondanur 
Pudur near 
Forest

8.5.2019 6.30 am 60 Female

2019 1 Outside Coimbatore 
Range 
Thudiyalur 
Section 
Mangarai to 
Anaikatty near 
Ganga Kalvay

3.8.2019 9.30 pm 51 Male

2019 1 Outside Coimbatore 
Range 
Thudiyalur 
Section North 
Beat outside 
Pannimadai 
Road

18.8.2019 11.30 pm 27 Male

2019 1 Outside Coimbatore 
Range 
Thudiyalur 
Section North 
Beat outside 
Pannimadai 
Road

19.8.2019 Male

2020 1 Outside Thudiyalur 
Section 
Thadagam 
Beat

2.5.2020 50 Male

2020 1 Outside MadhuSri 
Chamber 
Periyathadaga
m

8.8.2020 23 Male

2020 1 Outside Thadagam 
Beat

15.9.2020 5.30 am 73 Female

2020 1 Inside Thadagam 
Section, 
Mangarai 
Saragam, No.8 
Water Tank 
inside Forest

4.10.2020 6.15 pm 64 Male

2020 1 Outside Thadagam 
section, 
Thadagam 
South Beat 
near ARS Brick 
Chamber

11.10.2020 8.45 pm 20 Male

2020 1 Outside Thondamuthur 
about 3.5 km 
away from 
Kembanur 
Forest Beat

12.12.2020 75 Male

2020 1 Outside Pannimadai to 
Varapalayam 
Thadagam 
North Beat Sri 
Nagar Area

16.12.2020 9 PM 63 Male

2020 1 Outside In front of Law 
College 
thadagai 
Section 
Marudhamalai 
Marudhamalai 
Beat

28.12.2020 6.00 am 65 Male

�2
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 15th January, 2016 

S.O. 141(E).—Whereas in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section 
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), a draft notification for making certain 
amendments in the Environment Impact Assessment Notification, 2006, issued vide number S.O. 1533(E), dated the 14th 
September 2006, was published under sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, vide number 
S.O. 2588(E ), dated 22nd September, 2015, inviting objections and suggestions from all persons likely to be affected 
thereby, within a period of sixty days from the date of publication on which copies of Gazette containing the said 
notification were available to the public; 

And whereas, copies of said notification were made available to the public on 22nd September 2015; 

And whereas, all objections and suggestions received in response to the above mentioned draft notification have 
been duly considered by the Central Government; 

 And whereas, in pursuance to the order of Hon’ble Supreme Court dated the 27th  February, 2012 in I.A. No.12-
13 of 2011 in Special Leave Petition (C) No.19628-19629 of  2009, in the matter of Deepak Kumar etc. Vs. State of 
Haryana and Others etc., prior environmental clearance has now become mandatory for mining of minor minerals 
irrespective of the area of mining lease; 

  And whereas, as a result of the above said Order of Hon’ble Supreme Court, the number of cases which are now 
required to obtain prior environmental clearance has increased substantially;  

 And whereas, the Hon’ble National Green Tribunal, vide its order dated the 13th January, 2015 in the matter 
regarding sand mining has directed for making a policy on environmental clearance for mining leases in cluster for minor 
minerals;  

 And whereas, the State Governments have represented for streamlining the process of environmental clearance 
for mining of minor mineral;  
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 And whereas, the Ministry of Environment, Forest and Climate Change in consultation with State Governments 
has prepared Guidelines on Sustainable Sand Mining detailing the provisions on environmental clearance for cluster, 
creation of District Environment Impact Assessment Authority and proper monitoring of sand mining using information 
technology and information technology enabled services to track the mined out material from source to destination; 
 Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 
section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment 
(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification,  
namely:- 

 In the said notification,-  

(a) in paragraph 2, after the words “in the said Schedule”, the following words shall be inserted, namely:- 

“and at District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under 
Category ‘B2’ for mining of minor minerals in the said Schedule”;  

  (b) after paragraph 3, the following paragraph shall be inserted, namely:- 

 “3 A. District Level Environment Impact Assessment Authority:-   

(1) A District Level Environment Impact Assessment Authority hereinafter referred to as the DEIAA shall be 
constituted by the Central Government under sub-section (3) of section 3 of the Environment (Protection) Act, 
1986 comprising of four members including a Chairperson and a Member-Secretary. 

(2) The District Magistrate or District Collector shall be the Chairperson of the DEIAA.  

(3) The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the concerned district of the 
State shall be the Member-Secretary of the DEIAA. 

(4) The other two members of the DEIAA shall be the senior most Divisional Forest Officer and one expert.  The 
expert shall be nominated by the Divisional Commissioner of the Division or Chief Conservator of Forest, as the 
case may be.  The term and qualifications of the expert fulfilling the eligibility criteria are given in Appendix VII to 
this notification.  

(5) The members of the DEIAA who are serving officers of the concerned State Government or the Union territory 
Administration shall be ex-officio members except the expert member. 

(6) The District Level Expert Appraisal Committee hereinafter referred to as the DEAC shall comprise of eleven 
members, including a Chairman and a Member-Secretary.  

(7) The senior most Executive Engineer, Irrigation Department in the district of respective State Governments or 
Union territory Administration shall be the Chairperson of the DEAC.  

(8) The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer or 
Geologist of the district shall be the Member-Secretary of the DEAC in that order. 

(9) A representative of the State Pollution Control Board or Committee, senior most Sub-Divisional Officer (Forest) in 
the district, representative of Remote Sensing Department or Geology Department or State Ground Water 
Department, one occupational health expert or Medical Officer to be nominated by the District Magistrate or 
District Collector, Engineer from Zila Parishad, and three expert members to be nominated by the Divisional 
Commissioner or Chief Conservator of Forest, as the case may be, shall be the other members of the DEAC. The 
term and qualifications of the experts fulfilling the eligibility criteria are given in Appendix VII to this notification. 

(10) The members of the DEAC who are serving officers of the concerned State Government or the Union territory 
Administration shall be ex-officio members except the expert members. 

(11) The District Magistrate or District Collector shall notify an agency to act as Secretariat for the DEIAA and the 
DEAC and shall provide all financial and logistic support for their statutory functions. 

(12) The DEIAA and DEAC shall exercise the powers and follow the procedure as specified in the said notification, as 
amended from time to time.  

(13) The DEAC shall function on the principle of collective responsibility and the Chairman shall endeavor to reach a 
consensus in each case and if consensus cannot be reached, the view of the majority shall prevail. ”;  

(c)  in paragraph 4, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-  

 “(iv) The ‘B2’ Category projects pertaining to mining of minor mineral of lease area less than or equal to five 
hectare shall require prior environmental clearance from DEIAA.  The DEIAA shall base its decision on the 
recommendations of DEAC, as constituted for this notification.” ;  

(d)  for paragraph 5, the following paragraph shall be substituted, namely:- 

“5.  Screening, Scoping and Appraisal Committees:- 

 The same Expert Appraisal Committees (EACs) at the Central Government, SEACs at the State or Union 
territory level and DEAC at the district level shall screen, scope and appraise projects or activity in category ‘A’, ‘B1 and 
B2’ and ‘B2’ projects for mining of minor minerals of lease area less than and equal to five hectare respectively. EAC, 
SEACs and DEACs shall meet at least once every month. 

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or the Union territory level 
shall be constituted by the Central Government in consultation with the concerned State Government or the Union 
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territory Administration with identical composition. DEAC at the district level shall be constituted by the Central 
Government as per the composition given in paragraph 3 A. 

(b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory 
Administration constitute one SEAC for more than one State or Union territory for reasons of administrative convenience 
and cost. 
(c) The EAC and SEAC shall be reconstituted after every three years. 
(d) The authorised members of the EAC, SEACs and DEACs concerned, may inspect any site connected with the project 
or activity in respect of which the prior environmental clearance is sought for the purpose of screening or scoping or 
appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the 
inspection. 
(e) The EAC, SEACs and DEACs shall function on the principle of collective responsibility. The Chairperson shall 
endeavor to reach a consensus in each case and if consensus cannot be reached the view of the majority shall prevail.”; 
(e)  for paragraph 6, the following paragraph shall be substituted, namely:- 
“6.    Application for Prior Environmental Clearance (EC):- 
 An application seeking prior environmental clearance in all cases shall be made by the project proponent in the 
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix II after the 
identification of prospective site (s) for the project and/or activities to which the application relates; and in Form 1M for 
mining of minor minerals up to five hectare under Category ‘B2’ projects, as given in Appendix VIII, before 
commencing any construction activity, or preparation of land, or mining at the site by the project proponent. The project 
proponent shall furnish along with the application, a copy of the pre-feasibility project report, in addition to Form 1, 
Form 1A, and Form 1M; and in case of construction projects or activities (item 8 of the Schedule), a copy of the 
conceptual plan shall be provided instead of pre-feasibility report.”;   
 (f)   in paragraph 7,-  
    (i) in sub-paragraph (i), under the heading “I. Stage (1)- Screening:”, the existing sub-paragraph shall be lettered as 

sub-paragraph “(A)” and after sub-paragraph as so lettered, the following sub-paragraph shall be inserted, namely:- 
“(B) The cases as specified in Appendix IX shall be exempted from prior environmental clearance.” ; 
(ii) after sub-paragraph 7 (ii), the following sub-paragraph shall be inserted, namely:- 
 “7 (iii) Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining of other Minor 
Minerals: 
(a) The prescribed procedure for preparation of District Survey Report for sand mining or river bed mining and mining of 
other minor minerals is given in Appendix X. 
(b) The prescribed procedure for environmental clearance for mining of minor minerals including cluster situation is 
given in Appendix XI.”; 
(g)  in paragraph 8,-   
(i)    for the letters and word “EAC or SEAC”, the words and letters “EAC or SEAC or DEAC” shall be substituted; 
(ii)   for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee” wherever they occur, the 
words “Expert Appraisal Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal 
Committee” shall be substituted; 
 (h) in paragraph 9, in sub-paragraph (i),- 
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal 
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be 
substituted; 
 (i)   in paragraph 10, after sub-paragraph (iii), the following sub-paragraph shall    be inserted, namely:- 
“(iv) The prescribed procedure for sand mining or river bed mining and monitoring is given in Appendix XII.”; 
(j) in paragraph 11, - 
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal 
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be 
substituted; 
(k)   in the Schedule,- 
(i) for item 1 (a) and the entries relating thereto, the following item and entries shall be substituted, namely:- 

 (1) (2) (3) (4) (5) 
“1(a) (i) Mining 

of minerals 
 
 
 
 
 
 
 

 ≥50 ha of mining lease 
area in respect of non-
coal mine lease 
 
>150 ha of mining lease 
area in respect of coal 
mine lease 
 
Asbestos mining 

<50 ha of mining lease 
area in respect of  non-
coal mine lease 
 
≤150 ha  of mining lease 
area in respect of coal 
mine lease 
 
 

General Conditions shall apply 
except: 
 
(i) for project or activity of mining of 
minor minerals of Category ‘B2’ (up 
to 25 ha of mining lease area); 
 
(ii) River bed mining projects on 
account of inter-state boundary. 
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 (l)    after Appendix VI, the following appendices shall be inserted, namely:- 

 
“APPENDIX VII 

(See paragraph 3 A) 

Qualifications and terms for the Experts in DEIAA and DEAC 

1. Qualification: The person should have at least (i) 5 years of formal University training in the concerned discipline 
leading to a MA or M Sc Degree or (ii) in case of Engineering/ Technology/ Architectural discipline, 4 years 
formal training course together with prescribed practical training in the field leading to a B. Tech/ B.E./ B. Arch. 
Degree, or (iii) Other professional degree (e.g. MBA etc.) involving a total of 5 years of formal University training 
and prescribed practical training, or (iv) Prescribed apprenticeship/ article ship and pass examinations conducted by 
the concerned professional associations (e.g. Chartered Accountancy) or (v) a University degree, followed by two 
years of formal training in a University or Service Academy (e.g. MBA/MPA etc.). In selecting the individual 
professionals, experience gained by them in their respective fields will be taken note of. 

2. Expert: A professional fulfilling the above eligibility criteria with at least 10 years of relevant experience in the 
field or with an advanced degree (e.g. Ph. D) in a concerned field with at least 5 years of relevant experience. 

3. Age: Below 70 years. However, in the event of non-availability of paucity of experts in a given field, the maximum 
age of a member may be allowed up to 75 years.   

4. Fields: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality, Environment Impact 
Assessment Process, Risk Assessment, Life Sciences, Marine Sciences, Forestry and Wildlife, Environmental 
Economics, Bio-diversity, and River Ecology. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
(ii) Slurry 
pipelines (coal 
lignite and other 
ores) passing 
through national 
parks or 
sanctuaries or 
coral reefs, 
ecologically 
sensitive areas. 

irrespective of mining 
area 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
All projects. 
 

 
 
Note: 
 
(1) Mineral prospecting is exemp- 
ted. ’’;  
 
(2) The prescribed procedure for 
environmental clearance for mining of 
minor minerals including cluster 
situation is given in Appendix XI.”; 
 
(3) The mining leases which have 
obtained environmental clearance 
under Environment Impact 
Assessment Notification, 1994 and  
Environment Impact Assessment 
Notification, 2006 shall not require 
fresh environmental clearance during 
renewal provided the project has valid 
and subsisting environmental 
clearance.  
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5. Tenure: The maximum tenure of expert members shall be for two terms of three years each. 

6. The Expert Members may not be removed prior to expiry of the tenure without cause and proper enquiry. 

APPENDIX VIII 
(See paragraph 6) 

FORM 1 M 
APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND 

EQUAL TO FIVE HECTARE  
 
(II) Basic Information 
(viii) Name of the Mining Lease site: 
(ix) Location / site (GPS Co-ordinates): 
(x) Size of the Mining Lease (Hectare):  
(xi) Capacity of Mining Lease (TPA): 
(xii) Period of Mining Lease: 
(xiii) Expected cost of the Project: 
(xiv) Contact Information: 
Environmental Sensitivity 

Sl. No. Areas Distance in 
kilometer / Details 

1. Distance of project site from nearest rail or road bridge over the concerned River, 
Rivulet, Nallah etc. 

 

2. Distance from infrastructural facilities 
Railway line 
National Highway 
State Highway 
Major District Road 
Any Other Road 
Electric transmission line pole  or tower 
Canal or check dam or reservoirs or lake or ponds 
In-take for drinking water pump house 
Intake for Irrigation canal pumps 

 

3. Areas protected under international conventions,   national or local legislation for 
their ecological, landscape, cultural or other related value 

 

4. Areas which are important or sensitive for ecological reasons - Wetlands, 
watercourses or other water bodies, coastal zone, biospheres, mountains, forests 

 

5. Areas used by protected, important or sensitive   species of flora or fauna for 
breeding, nesting, foraging, resting, over wintering, migration 

 

6.  Inland, coastal, marine or underground waters  
7.  State, National boundaries  
8.  Routes or facilities used by the public for access to recreation or other tourist, 

pilgrim areas 
 

9. Defence installations  

10.  Densely populated or built-up area, distance from nearest human habitation  

11.  Areas occupied by sensitive man-made land uses     
(hospitals, schools, places of worship, community facilities) 

 

12. Areas containing important, high quality or scarce resources 
(ground water resources, surface resources, forestry, agriculture, fisheries, tourism, 
minerals) 

 

13.  Areas already subjected to pollution or environmental damage. (those where existing 
legal environmental standards are exceeded) 

 

14.  Areas susceptible to natural hazard which could cause the project to present 
environmental problems 
 (earthquakes, subsidence, landslides, erosion, flooding 
 or extreme or adverse climatic conditions) 
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15. Is proposed mining site located over or near fissure / fracture for ground water 

recharge 
 

 

16. Whether the proposal involves approval or clearance under the following Regulations 
or Acts, namely:- 
(a) The Forest (Conservation) Act, 1980; 
(b) The Wildlife (Protection) Act, 1972; 
(c) The Coastal Regulation Zone Notification, 2011. 
 If yes, details of the same and their status to be given.   

 

17. Forest land involved (hectares)  
18. Whether there is any litigation pending against the project and/or land in which the 

project is propose to be set up? 
(a) Name of the Court  
(b) Case No. 
(c) Orders or directions of the Court, if any, and its relevance with the proposed 
project. 

 

 
   (Signature of Project Proponent  

Along with name and address) 
APPENDIX – IX 

[See paragraph 7(i) (B)] 
EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE 

 
 The following cases shall not require prior environmental clearance, namely:- 
1. Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare earthen pots, lamp, toys, etc. as 

per their customs. 
2. Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen tiles. 
3. Removal of sand deposits on agricultural field after flood by farmers. 
4. Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or 

community work in village. 
5. Community works like de-silting of village ponds or tanks, construction of village roads, ponds, bunds 

undertaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Government 
sponsored schemes, and community efforts. 

6. Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose of their 
maintenance, upkeep and disaster management.  

7. Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number GU/90(16)/ 
MCR-2189(68)/5-CHH, dated the 14th February, 1990 of the Government of Gujarat. 

8. Digging of well for irrigation or drinking water. 
9. Digging of foundation for buildings not requiring prior environmental clearance. 
10. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain, water body,  etc., to 

deal with any disaster or flood like situation upon orders of District Collector or District Magistrate. 
11. Activities declared by State Government under legislations or rules as non-mining activity with concurrence of 

the Ministry of Environment, Forest and Climate Change, Government of India. 
APPENDIX - X 

[See paragraph 7 (iii) (a)] 
PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT 

 
 The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining 
Guideline) is to ensure the following: 
Identification of areas of aggradations or deposition where mining can be allowed; and identification of areas of erosion 
and proximity to infrastructural structures and installations where mining should be prohibited and calculation of annual 
rate of replenishment and allowing time for replenishment after mining in that area. 
The report shall have the following structure: 
1. Introduction 

2. Overview of Mining Activity in the District 

3 The List of Mining Leases in the District with location, area and period of validity 

4. Details of Royalty or Revenue received in last three years 

5. Detail of Production of Sand or Bajari or minor mineral in last three years 

6. Process of Deposition of Sediments in the rivers of the District 

7. General Profile of the District 

8. Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc. 
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9. Physiography of the District 

10. Rainfall: month-wise 

11. Geology and Mineral Wealth 

 In addition to the above, the report shall contain the following:  
(a)      District wise detail of river or stream and other sand source. 
(b)      District wise availability of sand or gravel or aggregate resources. 
(c)        District wise detail of existing mining leases of sand and aggregates. 

 A survey shall be carried out by the DEIAA with the assistance of Geology Department or Irrigation 
Department or Forest Department or Public Works Department or Ground Water Boards or Remote Sensing Department 
or Mining Department etc. in the district. 
           
Drainage system with description of main rivers 

S. No. Name of the River 
Area drained 

(Sq. Km) 
% Area drained in the District 

    
    

 
 Salient Features of Important Rivers and Streams: 

S. No. Name of the River or Stream 
Total Length in the District (in 

Km) 
Place of origin 

Altitude at 
Origin 

     
     

 

Portion of the River or Stream 
Recommended for Mineral 

Concession 

Length of area 
recommended for 

mineral 
concession (in 

kilometer) 

Average width of 
area 

recommended for 
mineral 

concession (in 
meters) 

Area 
recommended for 

mineral concession 
(in square meter) 

Mineable mineral 
potential (in metric 
tonne) (60% of total 
mineral potential) 

     
 
Mineral Potential    

Boulder (MT) Bajari (MT) Sand (MT) 
Total Mineable Mineral Potential 

(MT) 
    
    

Annual Deposition    
    
    

 
S. 

No. 
River or 
Stream 

Portion of the 
river or stream 

recommended for 
mineral 

concession 

Length of area 
recommended for 

mineral 
concession (in 

kilometer) 

Average width of 
area 

recommended for 
mineral 

concession (in 
meters) 

Area 
recommended for 

mineral concession 
(in square meter) 

Mineable mineral 
potential (in metric 
tonne) (60% of total 
mineral potential) 

       
       
Total for the 
District 

     

 
A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers from Irrigation department, State 
Pollution Control Board or Committee, Forest department, Geology or mining officer shall visit each site for which 
environmental clearance has been applied for and make recommendation on suitability of site for mining or prohibition 
thereof. 
Methodology adopted for calculation of Mineral Potential: 
 The mineral potential is calculated based on field investigation and geology of the catchment area of the river or 
streams. As per the site conditions and location, depth of minable mineral is defined. The area for removal of the mineral 
in a river or stream can be decided depending on geo-morphology and other factors, it can be 50 % to 60 % of the area of 
a particular river or stream. For example in some hill States mineral constituents like boulders, river born Bajri, sand up 
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to a depth of one meter are considered as resource mineral. Other constituents like clay and silt are excluded as waste 
while calculating the mineral potential of particular river or stream.  

The District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall 
be placed in the public domain by keeping its copy in Collectorate and posting it on district’s website for twenty one 
days. The comments received shall be considered and if found fit, shall be incorporated in the final Report to be finalised 
within six months by the DEIAA. 

The District Survey Report shall form the basis for application for environmental clearance, preparation of 
reports and appraisal of projects. The Report shall be updated once every five years.  

 
APPENDIX - XI 

[See paragraph 7 (iii) (b)] 
PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING 

CLUSTER  
     The following policy shall be followed for environmental clearance of mining of minor minerals including 
cluster situation:- 

(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for 
minor minerals are of lease area less than 5 hectare. It is also reported that in hill States getting a stretch in river 
with area more than 5 hectare is very uncommon. So the size of lease for minor minerals including river sand 
mining will be determined by the States as per their circumstances. 

 
(2). The mining of minor minerals is mostly in clusters. The Environment Impact Assessment or Environment 

Management Plan are required to be prepared for the entire cluster in order to capture all the possible 
externalities. These reports shall capture carrying capacity of the cluster, transportation and related issues, 
replenishment and recharge issues, geo-hydrological study of the cluster area. The Environment Impact 
Assessment or Environment Management Plan shall be prepared by the State or State nominated Agency or group 
of project proponents in the Cluster or the project proponent in the cluster. 

(3). There shall be one public consultation for entire cluster after which the final Environment Impact Assessment or 
Environment Management Plan report for the cluster shall be prepared. 

(4). Environmental clearance shall be applied for and issued to the individual project proponent. The individual lease 
holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for 
application for environmental clearance. The cluster Environment Impact Assessment or Environment 
Management Plan shall be updated as per need keeping in view any significant change. 

(5). The details of cluster Environment Impact Assessment or Environment Management Plan shall be reflected in 
each environmental clearance in that cluster and DEAC, SEAC, and EAC shall ensure that the mitigative 
measures emanating from the Environment Impact Assessment or Environment Management Plan study are fully 
reflected as environmental clearance conditions in the environmental clearance’s of individual project proponents 
in that cluster. 

(6). A cluster shall be formed when the distance between the peripheries of one lease is less than 500 meters from the 
periphery of other lease in a homogeneous mineral area.  

(7). Form 1M, Pre-Feasibility Report and mine plan for Category ‘B2’ projects for mining of minor minerals shall be 
prepared by the Registered Qualified Person or Accredited Consultants of Quality Council of India, National 
Accreditation Board for Education and Training. The Environment Impact Assessment or Environment 
Management Plan for Category ‘A’ and Category ‘B1’ projects shall be prepared by the accredited consultants of 
Quality Council of India, National Accreditation Board for Education and Training. 

(8). The SEIAAs shall have supervisory jurisdiction over the DEIAAs and decisions of DEIAA shall be reviewed by 
the SEIAA without prejudice to any provisions under any existing law. 

Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster 
situation 

 
Area of Lease 

(Hectare) 
Category 

of  
Project 

Require-
ment of 
EIA / 
EMP 

Require-
ment of 
Public 

Hearing 

Require-
ment of 

EC 

Who can 
prepare 

EIA/ EMP 

Who will 
apply for 

EC 

Authority to 
appraise/ 
grant EC 

Authority to 
monitor EC 
compliance 

EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease 
0 – 5ha ‘B2’ Form –1M, 

PFR and 
Approved 
Mine Plan 

No Yes Project 
Proponent 

Project 
Proponent 

DEAC/ 
DEIAA  

DEIAA 
SEIAA 
SPCB 
CPCB 

MoEFCC 
Agency 
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> 5 ha and < 
25 ha 

‘B2’ Form –I, 
PFR and 

Approved 
Mine Plan 
and EMP 

No Yes Project 
Proponent 

Project 
Proponent 

SEAC / 
SEIAA 

nominated by 
MoEFCC 

≥ 25ha  and < 
50ha 

‘B1’ Yes Yes Yes Project 
Proponent 

Project 
Proponent 

SEAC/ 
SEIAA 

≥ 50 ha  ‘A’ Yes Yes Yes Project 
Proponent 

Project 
Proponent 

EAC/ 
MoEFCC 

EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation   

Cluster area 
of mine leases 

up to 5 ha  

‘B2’ Form –1M, 
PFR and 

Approved 
Mine Plan 

No Yes State, State 
Agency, 
Group of 
Project 

Proponents, 
Project 

Proponent 

Project 
Proponent 

DEAC/ 
DEIAA/ 

DEIAA 
SEIAA 
SPCB 
CPCB 

MoEFCC 
Agency 

nominated by 
MoEFCC Cluster area 

of Mine leases 
> 5 ha and < 
25 ha with no 

individual 
lease > 5 ha 

‘B2’ Form –I, 
PFR and 

Approved 
Mine Plan 

and one 
EMP for  

all leases in 
the Cluster 

No Yes State, State 
Agency, 
Group of 
Project 

Proponents, 
Project 

Proponent 

Project 
Proponent 

DEAC/ 
DEIAA/ 

Cluster of 
mine leases of 

area ≥ 25 
hectares with 

individual 
lease size < 

50ha 

‘B1’ Yes Yes Yes State, State 
Agency, 
Group of 
Project 

Proponents, 
Project 

Proponent 

Project 
Proponent 

SEAC/ 
SEIAA 

Cluster of any 
size with any 

of the 
individual 

lease ≥ 50ha 

‘A’ Yes Yes Yes State, State 
Agency, 
Group of 
Project 

Proponents, 
Project 

Proponent 

Project 
Proponent 

EAC/ 
MoEFCC 

 
APPENDIX - XII 

[See paragraph 10 (iv)] 

PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING 

1. The security feature of Transport Permit shall be as under: 

(a) Printed on Indian Banks’ Association (IBA) approved Magnetic Ink Character Recognition (MICR) Code 
paper. 

(b) Unique Barcode. 

(c) Unique Quick Response (QR) code. 

(d) Fugitive Ink Background. 

(e) Invisible Ink Mark. 

(f) Void Pantograph. 

(g) Watermark. 

2.  Requirement at Mine Lease Site: 

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone. 
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(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Internet Connection, Power 

Back up. 

(c) Access control of mine lease site. 

(d) Arrangement for weight or approximation of weight of mined out mineral on basis of volume of the trailer of 
vehicle used. 

3. Scanning of Transport Permit or Receipt and Uploading on Server: 

(a) Website: Scanning of receipt on mining site can be done through barcode scanner and computer using the 
software; 

(b) Android Application: Scanning on mining site can be done using Android Application using smart phone. It 
will require internet availability on SIM card; 

(c) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS through mobile. Once 
Transport Permit or Receipt get uploaded, an unique invoice code gets generated with its validity period. 

4. Proposed working of the system: 

 The State Mining Department should print the Transport Permit or Receipt with security features enumerated at 
Paragraph 1 above and issue them to the mine lease holder through the District Collector. Once these Transport 
Permits or Receipts are issued, they would be uploaded on the server against that mine lease area. Each receipt 
should be preferably with pre-fixed quantity, so the total quantity gets determined for the receipts issued. 

 When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that particular barcode gets 
used and its validity time is recorded on the server. So all the details of transporting of mined out material can be 
captured on the server and the Transport Permit or Receipt cannot be reused. 

5. Checking On Route: 

 The staff deployed for the purpose of checking of vehicles carrying mined mineral should be in a position to check 
the validity of Transport Permit or Receipt by scanning them using website, Android Application and SMS. 

6. Breakdown of Vehicle: 

 In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended by sending SMS by 
driver in specific format to report breakdown of vehicle. The server will register this information and register the 
breakdown. The State can also establish a call centre, which can register breakdowns of such vehicles and extend 
the validity period. The subsequent restart of the vehicle also should be similarly reported to the server or call 
centre. 

7. Tracking of Vehicles: 

 The route of vehicle from source to destination can be tracked through the system using check points, RFID Tags, 
and GPS tracking. 

8. Alerts or Report Generation and Action Review: 

 The system will enable the authorities to develop periodic report on different parameters like daily lifting report, 
vehicle log or history, lifting against allocation, and total lifting. The system can be used to generate auto mails or 
SMS. This will enable the District Collector or District Magistrate to get all the relevant details and shall enable the 
authority to block the scanning facility of any site found to be indulged in irregularity. Whenever any authority 
intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall be mandatory for the 
officer to fill in the report on action taken. Every intercepted vehicle shall be tracked. 

 The monitoring of mined out mineral, environmental clearance conditions and enforcement of Environment 
Management Plan will be ensured by the DEIAA, SEIAA and the State Pollution Control Board or Committee. The 
monitoring arrangements envisaged above shall be put in place not later than three months. The monitoring of 
enforcement of environmental clearance conditions shall be done by the Central Pollution Control Board, Ministry 
of Environment, Forest and Climate Change and the agency nominated by the Ministry for the purpose.”. 

[No.  Z-11013/98/2014-IA-II (M)] 

MANOJ KUMAR SINGH, Jt. Secy.  

 

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide 
number S.O. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers :-  
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ANNEXURE - II


DOCUMENTS RELATED TO THE VERIFICATION OF 
THE RESULTS OF DGPS SURVEY
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CHINNATHADAGAM - COMPARISON OF JC DGPS VOLUME VALUES WITH QGIS
QRY-SF xCentroid yCentroid QRY_TYPE JC_VOLUME QGIS_VOLUM Q>J_VOLUME Q>J_TIMES

54 76.8577023 11.0880608 PT-ST 73981 102335 28354 1.38
56 76.8565147 11.0890633 PT-ST 59011 40726 -18285 0.69
57 76.8563464 11.0878185 PT-ST 7602 103475 95873 13.61
61 76.8534783 11.0877953 PT-ST 41870 161800 119930 3.86
69 76.8492267 11.0875777 PT-ST 22665 138810 116145 6.12
71 76.8483931 11.0876374 PT-ST 23128 47846 24718 2.07
77 76.8452314 11.0930516 PT-ST 6471 210784 204313 32.57
79 76.8459779 11.095491 PT-ST 35026 225365 190339 6.43
80 76.8461206 11.0926294 PT-ST 8801 37510 28709 4.26
81 76.8471587 11.0923364 PT-ST 10819 66519 55700 6.15
82 76.8485241 11.0911629 PT-ST 56856 197354 140498 3.47
83 76.849187 11.0896381 PTA 15570 32569 16999 2.09
84 76.850023 11.0893026 PTA 78138 111119 32981 1.42
85 76.8509818 11.0892503 PTA 47396 20092 -27304 0.42
87 76.8515896 11.0877812 PTA 109545 32918 -76627 0.3
88 76.8521848 11.0876039 PTA 24326 96906 72580 3.98
89 76.8522491 11.0896229 PT-ST 46007 30386 -15621 0.66
90 76.851579 11.0899115 PT-ST 51665 28135 -23530 0.54
91 76.850904 11.0905265 PT-ST 54986 35183 -19803 0.64
92 76.8499294 11.0909279 PT-ST 66533 20525 -46008 0.31
94 76.849744 11.0927622 PT-ST 36013 22359 -13654 0.62
96 76.8493888 11.093823 PTA 3681 39769 36088 10.8
97 76.8512802 11.091902 PT-ST 76545 100250 23705 1.31
98 76.8504176 11.093158 PTA 4469 8395 3926 1.88
99 76.8502158 11.0940521 PTA 5059 113759 108700 22.49

100 76.8494132 11.0947587 PTA 559 57291 56732 102.49
102 76.8485838 11.0942475 PTA 6476 23601 17125 3.64
103 76.8474987 11.0940835 GOVT-VARI PORAMBOKE 55928 88827 32899 1.59
107 76.8461256 11.0968532 PT-ST 8325 169754 161429 20.39
110 76.8454015 11.0986524 PTA 61258 206922 145664 3.38
113 76.8496016 11.0966059 PT-ST 91701 831690 739989 9.07
114 76.8500932 11.0991644 PT-ST 76935 271811 194876 3.53
117 76.8452574 11.0998803 PTA 7858 196201 188343 24.97
119 76.8451747 11.1009133 PT-ST 11896 77005 65109 6.47
128 76.8473957 11.1029529 PT-ST 2253 276765 274512 122.84
129 76.8482369 11.1010933 PT-ST 63147 215317 152170 3.41
131 76.8495631 11.1032782 PT-ST 2458 605582 603124 246.37
142 76.8519795 11.1014308 PT-ST 8729 255494 246765 29.27
146 76.8532991 11.1048718 PTA 98785 634646 535861 6.42
147 76.8531865 11.102929 PT-ST 37803 226918 189115 6
148 76.8523295 11.1029054 PTA 32655 39838 7183 1.22
149 76.853233 11.1009615 PT-ST 98785 210548 111763 2.13
150 76.8538936 11.0983107 PT-ST 84184 511951 427767 6.08
153 76.8517347 11.0965258 PT-ST 314873 1680369 1365496 5.34
158 76.8554316 11.0940728 PT-ST 8066 18341 10275 2.27
159 76.8549013 11.095686 PT-ST 13498 164598 151100 12.19
160 76.85641 11.0952443 PT-ST 46707 715101 668394 15.31
161 76.8564017 11.0927923 PT-ST 74076 29931 -44145 0.4
162 76.8566054 11.0913767 PT-ST 12655 44545 31890 3.52
163 76.8560266 11.091241 GOVT-VARI PORAMBOKE 65591 54327 -11264 0.83
165 76.8536455 11.0920146 PT-ST 27431 15317 -12114 0.56
166 76.8520436 11.0930353 PT-ST 28352 369079 340727 13.02
167 76.8530893 11.0911937 PT-ST 25371 143807 118436 5.67
170 76.8531596 11.0894274 PT-ST 58091 97274 39183 1.67
171 76.8540102 11.0889906 PTA 11272 48262 36990 4.28
172 76.8551793 11.0886192 PT-ST 10896 275647 264751 25.3

�1
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173 76.8550412 11.089961 PT-ST 18631 121938 103307 6.54
180 76.8586023 11.0896347 PT-ST 47612 54298 6686 1.14
181 76.8597901 11.0895306 PT-ST 232 37046 36814 159.68
182 76.8596117 11.0887851 PTA 16478 26448 9970 1.61
184 76.8594743 11.0874617 PT-ST 33797 74872 41075 2.22
185 76.8594632 11.0862775 PT-ST 40176 24511 -15665 0.61
186 76.8604655 11.086449 PT-ST 59467 51870 -7597 0.87
190 76.8616621 11.0877241 PT-ST 882 80014 79132 90.72
191 76.8614783 11.0886268 PT-ST 16260 86798 70538 5.34
193 76.8611833 11.089896 GOVT-VARI PORAMBOKE 11909 28475 16566 2.39
194 76.8614501 11.0906034 PT-ST 14780 27643 12863 1.87
196 76.8591181 11.0910629 PT-ST 2385 111431 109046 46.72
198 76.8605228 11.0918345 PT-ST 37134 147940 110806 3.98
200 76.8614099 11.093594 GOVT-VARI PORAMBOKE 33082 357500 324418 10.81
201 76.8603507 11.0935451 PT-ST 58031 221818 163787 3.82
202 76.8589252 11.0935213 PT-ST 10455 62474 52019 5.98
208 76.8592165 11.0978597 GOVT-VARI PORAMBOKE 9600 150475 140875 15.67
209 76.8593094 11.0959742 PT-ST 61858 51348 -10510 0.83
210 76.8585092 11.0958172 PT-ST 10781 39603 28822 3.67
211 76.8575127 11.0960207 PT-ST 17223 41612 24389 2.42
212 76.8576741 11.0972034 PT-ST 50794 233874 183080 4.6
213 76.855751 11.097849 PT-ST 94648 130015 35367 1.37
214 76.8544534 11.1007186 PT-ST 48974 262133 213159 5.35
215 76.8545627 11.1035428 PT-ST 3070 427812 424742 139.35
217 76.8553214 11.1015559 PT-ST 7769 134438 126669 17.3
218 76.8554397 11.1005647 PT-ST 76404 112809 36405 1.48
219 76.8556818 11.0993925 PTA 34118 50317 16199 1.47
220 76.8570332 11.098759 PT-ST 93802 126317 32515 1.35
221 76.8566732 11.1002235 PT-ST 21500 238234 216734 11.08
222 76.856473 11.1015962 PT-ST 7769 9749 1980 1.25
225 76.8580885 11.0990176 PT-ST 45452 47203 1751 1.04
226 76.8589547 11.0972989 PT-ST 48064 46283 -1781 0.96
232 76.8600576 11.0980398 PT-ST 7740 19465 11725 2.51
233 76.8611029 11.097991 PTA 5415 63124 57709 11.66
234 76.8614888 11.0972298 PT 12347 43366 31019 3.51
235 76.860311 11.0972541 PT-ST 56665 51512 -5153 0.91
237 76.8611984 11.0955501 PT-ST 750 10090 9340 13.45
240 76.8626055 11.0976707 PT-ST 17095 133412 116317 7.8
241 76.8632154 11.0952702 PTA 27954 65635 37681 2.35
242 76.8627706 11.0944342 PT-ST 27954 65846 37892 2.36
243 76.8647508 11.0943128 PT-ST 19816 856662 836846 43.23
245 76.8631783 11.0936145 PT-ST 90677 195948 105271 2.16
246 76.8633449 11.0928963 PT-ST 33310 244046 210736 7.33
256 76.8641513 11.0898507 PTA 309 2124 1815 6.87
260 76.8627259 11.0902989 PT-ST 21154 38651 17497 1.83
261 76.8637112 11.0893778 PT-ST 10805 94705 83900 8.76
269 76.8665464 11.0852169 PT-ST 8323 45871 37548 5.51
338 76.8672009 11.0848278 PT-ST 47621 50004 2383 1.05
339 76.8675298 11.0863886 PTA 1739 140616 138877 80.86
340 76.8685113 11.0861336 PT-ST 37463 34226 -3237 0.91
350 76.86896 11.0871015 PT-ST/GOVT LAND 29055 15209 -13846 0.52
351 76.8678447 11.0877669 PT-ST 29509 200813 171304 6.81
361 76.8681569 11.0933586 PT-ST 12273 12448 175 1.01
362 76.8691753 11.0931891 PTA 7655 52703 45048 6.88
369 76.8705278 11.0942599 PTA 6829 74182 67353 10.86
372 76.8695687 11.096721 GOVT-VARI PORAMBOKE 21202 30492 9290 1.44
373 76.8694516 11.0956092 PT-ST 5788 39562 33774 6.84
375 76.8692017 11.0941353 PTA 18731 57931 39200 3.09
376 76.8679073 11.0943819 PT-ST 8599 14033 5434 1.63
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380 76.8666276 11.0938589 PT-ST 70985 130007 59022 1.83
382 76.8654142 11.0945134 PT-ST 9147 70151 61004 7.67
389 76.8623844 11.1001156 PT-ST 12368 323383 311015 26.15
393 76.8652672 11.0992629 PT-ST 20557 222451 201894 10.82
394 76.8645792 11.0983285 PT-ST 5592 74235 68643 13.28
401 76.8689557 11.0970262 PT-ST 12459 68155 55696 5.47
403 76.8693182 11.0989227 PT-ST 5422 70410 64988 12.99
404 76.8677974 11.0986697 PT-ST 26235 171232 144997 6.53
549 76.8596972 11.0748011 PTA 3193 76154 72961 23.85
550 76.8583091 11.0737695 PT-ST 24109 86704 62595 3.6
552 76.8570011 11.0730148 PT-ST 15186 7657 -7529 0.5
556 76.8564311 11.0710636 PTA 14257 14296 39 1
562 76.8559449 11.0702885 PTA 2811 55492 52681 19.74
565 76.8536965 11.0712812 PT-ST 9027 168326 159299 18.65
566 76.8521972 11.0716922 PTA 3556 97848 94292 27.52
580 76.8535265 11.0726587 PTA 75209 98498 23289 1.31
581 76.8548713 11.0724507 PT-ST 6474 10758 4284 1.66
582 76.8557321 11.0733907 PT-ST 10099 9265 -834 0.92
583 76.8546845 11.0732342 PTA 3122 2422 -700 0.78
584 76.8548622 11.0741837 PTA 25021 37451 12430 1.5
585 76.8550072 11.0751343 PTA 3457 10893 7436 3.15
587 76.8557258 11.0744804 PTA 6633 4025 -2608 0.61
588 76.8567085 11.074201 PT-ST 30076 33579 3503 1.12
590 76.8562472 11.072906 PT-ST 3282 32369 29087 9.86

4410969 18727383 14288060 4.25
PTA=PATTA PT-ST= PATTA - STREAM BANK
ALL VOLUME CALCULATED IN CUBIC METERS 

24- VEERAPANDI - COMPARISON OF JC DGPS VOLUME VALUES WITH QGIS

Qry_SF xCentroid yCentroid Qry_Type JC_Volume QGIS_VOLUM Q>J_VOLUME Q>J_TIMES
15 76.8488995 11.0720462 PT-ST 4976 18721 13745 3.76
16 76.8492554 11.0727467 PT-ST 30706 13870 -16836 0.45
17 76.8475034 11.071248 PT-ST 13746 165509 151763 12.04
19 76.8459055 11.0728261 PT-ST 7772 41842 34070 5.38
21 76.8439339 11.071572 PT-ST 82902 260524 177622 3.14
22 76.8434999 11.0719958 GVT-VARI-PORAMBOKE 9932 71827 61895 7.23
23 76.8451961 11.0736041 GVT-VARI-PORAMBOKE 8712 27703 18991 3.18
39 76.8447382 11.0742277 PT-ST 26614 40472 13858 1.52
44 76.8435202 11.0732794 PT-ST 196999 212640 15641 1.08
45 76.842032 11.0739688 PTA 50683 124510 73827 2.46
46 76.841499 11.0723658 PTA 24866 159409 134543 6.41
47 76.8409736 11.0712373 PT-ST 49024 88624 39600 1.81
48 76.8406687 11.0701547 PT-ST 49787 95993 46206 1.93
49 76.839859 11.0687808 PT-ST 42629 356876 314247 8.37
54 76.8400513 11.0742484 PTA 3618 40176 36558 11.1
55 76.8408334 11.0742444 PTA 15951 96084 80133 6.02
63 76.8384327 11.0726069 PT-ST 35572 102231 66659 2.87
66 76.8373283 11.0709265 GOVT-VARI-PORAMBOKE 6523 48253 41730 7.4
67 76.836182 11.0704688 PT-ST 8674 228530 219856 26.35
70 76.8380332 11.074686 PT-ST 16705 120107 103402 7.19
71 76.837163 11.0732027 PT-ST 78174 46818 -31356 0.6
72 76.8354771 11.073303 PTA 60589 107129 46540 1.77
73 76.8359962 11.0720806 PT-ST 32493 31187 -1306 0.96
74 76.835762 11.071398 GOVT-VARI-PORAMBOKE 63707 55349 -8358 0.87
75 76.8342182 11.0715825 PT-ST 75983 461486 385503 6.07
76 76.8317329 11.0712011 PT-ST 72287 697804 625517 9.65
77 76.8320667 11.0729793 PT-ST 80202 96765 16563 1.21
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78 76.83338 11.0733258 PT-ST 62799 331555 268756 5.28
79 76.8347915 11.0749053 PT-ST 17921 40762 22841 2.27
80 76.8368521 11.0749154 KARADU 6462 104236 97774 16.13
81 76.836619 11.0754316 KARADU 95147 406387 311240 4.27
85 76.8317625 11.0755547 PT-ST 1022 127175 126153 124.44
88 76.8303535 11.0748833 PTA 12515 35039 22524 2.8
89 76.8313992 11.0744891 PT-ST 11759 36748 24989 3.13
90 76.8301657 11.0733478 PT-ST 59387 184453 125066 3.11
91 76.8318882 11.0742047 GOVT-VARI-PORAMBOKE 46371 200758 154387 4.33
92 76.8305461 11.0711933 GOVT-VARI-PORAMBOKE 9195 60252 51057 6.55

138 76.8288259 11.0784571 PTA 15475 12808 -2667 0.83
147 76.8337638 11.0794569 PTA 8498 149360 140862 17.58
238 76.8379302 11.0809264 PTA 11261 143536 132275 12.75
242 76.8383041 11.0837674 PTA 67496 26805 -40691 0.4
254 76.8384428 11.0848551 PT-ST 3297 14780 11483 4.48
255 76.8384527 11.0854751 PT-ST 3814 20696 16882 5.43
256 76.8380397 11.085595 PT-ST 76867 116359 39492 1.51
257 76.8368636 11.0861261 PT-ST 16870 74083 57213 4.39
273 76.8400906 11.092714 PTA 21114 14446 -6668 0.68
274 76.8396408 11.0927548 PTA 49208 194687 145479 3.96
275 76.8388556 11.0945142 PT-ST 35753 129837 94084 3.63
280 76.8375721 11.0949589 PT-ST 925 84112 83187 90.93
284 76.8386027 11.095853 PT-ST 12101 146993 134892 12.15
285 76.8399717 11.094984 PT-ST 69283 51362 -17921 0.74
286 76.8406247 11.0936769 PT-ST 28693 29848 1155 1.04
287 76.8415794 11.0929924 PT-ST 20391 64929 44538 3.18
302 76.844133 11.0936605 PT-ST 26630 59054 32424 2.22
303 76.8425307 11.094721 PT-ST 49208 192930 143722 3.92
309 76.8400632 11.096392 GOVT-VARI-PORAMBOKE 66405 1353841 1287436 20.39
353 76.8354463 11.0832535 PT-ST 86575 242659 156084 2.8
354 76.8344132 11.0837938 PT-ST 38997 27770 -11227 0.71
355 76.8340439 11.0829416 PT-ST 9873 11400 1527 1.15
357 76.8343546 11.0812459 PTA 42130 106049 63919 2.52
358 76.8334156 11.0815698 PT-ST 9673 84616 74943 8.75
359 76.8335541 11.0827252 PT-ST 34520 6687 -27833 0.19
362 76.8320545 11.0821238 PTA 12534 1379 -11155 0.11
367 76.8324586 11.0808742 PTA 28260 107601 79341 3.81
368 76.8308917 11.0809312 PT-ST 14020 370243 356223 26.41
369 76.82889 11.0806723 PT-ST 27669 222120 194451 8.03
370 76.8289179 11.0794263 PTA 13175 14006 831 1.06
372 76.8280852 11.0795449 PTA 4952 17890 12938 3.61
374 76.826905 11.080469 PT-ST 8483 33615 25132 3.96
377 76.8254835 11.0802301 PT_ST 3185 249594 246409 78.37
378 76.8250118 11.0787516 PTA 43688 40852 -2836 0.94
382 76.8287489 11.0822275 PT-ST 84981 2642899 2557918 31.1
383 76.8354333 11.0856913 PT-ST 5000 134266 129266 26.85
387 76.8351118 11.0875206 PT-ST 165968 279618 113650 1.68
395 76.8325321 11.0851302 GOVT-VARI-PORAMBOKE 7761 31045 23284 4
396 76.8303805 11.0862254 GOVT-POR-BHOOMIDAN 20477 104404 83927 5.1
400 76.8324707 11.0839232 PT-ST 61165 83565 22400 1.37
401 76.8314455 11.0840547 PT-ST 25572 51568 25996 2.02
402 76.8308518 11.0834797 PT-ST 18046 46549 28503 2.58
403 76.830857 11.0844874 PT-ST 11822 30829 19007 2.61
404 76.8301612 11.0833967 PT-ST 52560 75848 23288 1.44
405 76.8295459 11.0841235 PT-ST 60850 11301 -49549 0.19
406 76.8292951 11.0829649 PT-ST 4914 15821 10907 3.22
407 76.8284988 11.0834793 GOVT-POR-BHOOMIDAN 32524 115202 82678 3.54
410 76.8284831 11.084654 PTA 15362 43927 28565 2.86
416 76.8259518 11.082959 PT-ST 14090 56861 42771 4.04
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417 76.8273967 11.0828896 PT-ST 63784 108019 44235 1.69
613 76.8617213 11.0608276 PT-ST 52713 218449 165736 4.14
615 76.8595869 11.0593265 PT-ST 24156 531249 507093 21.99
616 76.8605766 11.0613592 PT-ST 3477 373848 370371 107.52
617 76.8594635 11.06181 PT-ST 47398 518811 471413 10.95
618 76.8579373 11.0598877 PT-ST 17265 282144 264879 16.34
619 76.8567887 11.0602324 PTA 2330 114048 111718 48.95
620 76.8557343 11.0606531 PT-ST 0 32841 32841
621 76.8574574 11.0612007 PT-ST 17648 403876 386228 22.89
635 76.8561079 11.066982 PT-ST 39613 172144 132531 4.35
636 76.8549764 11.0662942 PT-ST 1381 38802 37421 28.1
639 76.8555696 11.0653229 PT-ST 1058 87082 86024 82.31
649 76.8518214 11.0615764 PT-ST 39613 158286 118673 4
651 76.8527079 11.0645119 GOVT-VARI-PORAMBOKE 30934 146081 115147 4.72
652 76.8523156 11.0660466 PT-ST 38819 91114 52295 2.35
653 76.8532164 11.0666324 PT-ST 33924 385773 351849 11.37
654 76.8535113 11.0679568 PT-ST 17758 72387 54629 4.08
655 76.8547678 11.0677067 PT-ST 12713 24192 11479 1.9
656 76.855354 11.0674124 PT-ST 8614 65743 57129 7.63
659 76.8543474 11.0696234 PT-ST 3601 13610 10009 3.78
660 76.8522736 11.0673928 GOVT-VARI-PORAMBOKE 41162 742517 701355 18.04
661 76.8498596 11.0635861 CONDITION-PT-ST 13176 187068 173892 14.2
664 76.849819 11.0644406 PT-ST 2128 197976 195848 93.03
668 76.8502813 11.0662103 PT-ST 93296 153148 59852 1.64
669 76.8481959 11.0660602 PT-ST 32805 584335 551530 17.81
671 76.8467135 11.0670998 PT-ST 41205 529208 488003 12.84
672 76.8485458 11.0678694 PTA 87224 31770 -55454 0.36
673 76.8464234 11.0701238 PT-ST 175741 272556 96815 1.55
674 76.8513062 11.0694874 PT-ST 168809 885634 716825 5.25
675 76.8490288 11.0697753 PT-ST 41549 471708 430159 11.35
676 76.8502501 11.0716821 PT-ST 35342 129205 93863 3.66
677 76.8459903 11.0678935 PT-ST 33186 568215 535029 17.12
678 76.8459055 11.0684616 PT-ST 42343 802627 760284 18.96
682 76.8418768 11.0680045 PT-ST 70289 697340 627051 9.92
683 76.840813 11.0684502 GOVT PALLA VARI 59994 50945 -9049 0.85

4409567 23745894 19211638 5.39

22 NANJUNDAPURAM - COMPARISON OF JC DGPS VOLUME VALUES WITH QGIS

QRY_SF xCentroid yCentroid QUARY_TYPE JC_VOL QGIS_VOL Q>J_VOLUME Q>J_TIMES
N135 76.8736433 11.0940985 PTA 29170 136567 107397 5
N136 76.8738058 11.0956469 PT-ST 21581 118542 96961 5
N137 76.8728105 11.0952844 PTA 1774 143259 141485 81
N139 76.8717435 11.095334 PTA 29217 74914 45697 3
N140 76.871776 11.0962599 PTA 19547 69976 50429 4
N141 76.8710277 11.0968698 PT-ST 1393 66354 64961 48
N143 76.8730007 11.0972296 PT-ST 4248 273762 269514 64
N160 76.8778885 11.0990742 PT-ST 20842 248616 227774 12
N161 76.877779 11.0969377 PT-ST 52638 56541 3903 1
N162 76.8769318 11.097782 PT-ST 21611 201398 179787 9
N163 76.877001 11.0961887 PT-ST 45493 131226 85733 3
N164 76.876788 11.095069 PT-ST 15190 46738 31548 3
N407 76.8788596 11.0942593 PT-ST 22312 36840 14528 2
N408 76.877829 11.0948132 PT-ST 26738 104339 77601 4
N409 76.8790354 11.0948672 GOVT.VARI PORAMBOKE 23961 245206 221245 10

335715 1954278 1618563 5.82
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PANNIMADAI - COMPARISON OF JC DGPS VOLUME VALUES WITH QGIS

QRY_SF xCentroid yCentroid QUARY_TYPE JC_VOLUME QGIS_VOLUM Q>J_VOLUME Q>J_TIMES
272 76.9104338 11.0873264 PTA 20088 31260 11172 2
455 76.9016118 11.0718169 PT-ST 2429 7263 4834 3
481 76.9073671 11.0685757 PT-ST 11738 100410 88672 9

34255 138933 104678 4.06

COMPARISON OF JC DGPS VOLUME VALUES WITH QGIS IN 4 VILLAGES

QRY_SF xCentroid yCentroid QUARY_TYPE JC_VOLUME QGIS_VOLUM Q>J_VOLUME Q>J_TIMES
C.THA 4410969 18727383 14288060 4.25
VEERA 4409567 23745894 19336327 5.39
NANJ 335715 1954278 161563 5.82
PAN 34255 138933 104678 4.06

9190506 44566488 33890628 4.85

�6

189



190



JC_OMITTED_PERIYATHADAGAM_EAST_QUARRIES

NAME xCentroid yCentroid AREA VOLUME Depth
1 76.8815528 11.0650193 6938 8778 1.27
2 76.8822053 11.0646145 4606 9922 2.15
3 76.8814913 11.0641472 6259 24167 3.86
4 76.8808941 11.0657126 13398 17001 1.27
5 76.877503 11.0641145 34417 224580 6.53
6 76.8753142 11.0648727 17025 67990 3.99
7 76.8727905 11.0612169 92671 900244 9.71
8 76.8732626 11.0635381 50267 170193 3.39
9 76.8688285 11.0608444 99621 1743958 17.51

10 76.8710587 11.0627873 4632 21840 4.72
11 76.8656274 11.0587689 27297 312540 11.45
12 76.8685705 11.0619709 10267 51102 4.98
13 76.8690384 11.0631964 9738 15456 1.59
14 76.8678141 11.0632426 12030 15470 1.29
15 76.8674538 11.0625682 9415 59101 6.28
16 76.8671193 11.061877 11076 70532 6.37
17 76.8676587 11.0639787 5982 2914 0.49
18 76.8656604 11.0606621 30858 207017 6.71
19 76.863558 11.0607831 45751 402362 8.79
20 76.8650425 11.062294 13691 53965 3.94
21 76.863783 11.0587577 3260 6499 1.99
22 76.8620015 11.0580808 5643 12744 2.26
23 76.8654101 11.0641051 12567 30032 2.39
24 76.867348 11.0653684 6038 23555 3.9
25 76.8665533 11.0653289 2874 3524 1.23
26 76.8752296 11.0609258 11223 96082 8.56
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27 76.8784316 11.0626296 3059 11665 3.81
28 76.8783904 11.062095 859 5362 6.24
29 76.8799534 11.0639051 16417 108670 6.62
30 76.8791422 11.0648784 19990 19903 1
31 76.8638421 11.0634764 3441 9055 2.63
32 76.8622561 11.0619904 11990 76251 6.36
33 76.8602471 11.0609794 22837 79466 3.48
34 76.8600221 11.0599512 12482 129695 10.39
35 76.8591147 11.0599393 3132 32758 10.46
36 76.8580927 11.0607757 77274 1355685 17.54
37 76.8599921 11.0622903 16272 82504 5.07
38 76.8615899 11.062973 5601 6344 1.13
39 76.8569335 11.0618511 5321 29712 5.58
40 76.8556958 11.0601933 17131 41834 2.44
41 76.8558124 11.0608491 8966 26753 2.98
42 76.8543043 11.060352 4797 8822 1.84
43 76.8552884 11.0613497 4431 9694 2.19
44 76.855825 11.0624843 5100 15846 3.11
45 76.8565763 11.0630318 5954 8182 1.37
46 76.8598508 11.0637237 9990 21541 2.16
47 76.8584592 11.0642903 8224 21487 2.61
48 76.8586742 11.0661152 7536 19427 2.58
49 76.8552014 11.066783 14552 105788 7.27
50 76.8541996 11.0681971 15557 23932 1.54
51 76.8708793 11.061274 12477 5302 0.42
52 76.064077 76.851246 8569 102971 12.1
53 76.8540823 11.0619926 9486 116039 12.23

878989 7026256
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Volume in Cubic Meters = 878989
Area in Square Meters = 7026256
Average Depth in Meters = 7.99
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JC_OMITTED_OTHER 190 QUARRIES

NAME xCentroid yCentroid QUARY_TYPE AREA QGIS_VOLUM DEPTH
v1 76.8547077 11.0608811 PT-ST 26849 184478 6.87
v2 76.8541539 11.0626191 PT-ST 58183 419187 7.2
v3 76.8569637 11.0618294 PT-ST 5910 38851 6.57
v4 76.8562779 11.0630346 PT-ST 20482 131497 6.42
v5 76.8567813 11.065301 PT-ST 12325 89032 7.22
v6 76.8586891 11.0661062 PT-ST 7336 20286 2.77
v7 76.8572696 11.0670449 PT 12942 44437 3.43
v8 76.8579973 11.0667022 PT 3321 29 0.01
v9 76.8506301 11.0677364 PT-ST 31398 133084 4.24

v10 76.854311 11.0721956 PT-ST 92138 414919 4.5
v11 76.8451905 11.0713293 PT-ST 137778 2822410 20.49
v12 76.8380726 11.0703609 PT-ST 34166 333966 9.77
v13 76.8402453 11.0751571 PT-ST 16899 97774 5.79
v14 76.8297925 11.0710246 PT-ST 14739 130807 8.87
v15 76.8282211 11.0726516 PT-ST 71485 752912 10.53
v16 76.8298031 11.075633 PT-ST 22520 124521 5.53
v17 76.8261238 11.0745339 PT-ST 34818 105514 3.03
v18 76.8215481 11.075069 PT 1493 4878 3.27
v19 76.8260898 11.07892 PT-ST 6201 9375 1.51
v20 76.8272019 11.0778704 PT 3799 2856 0.75
v21 76.8274476 11.0790562 PT-ST 11903 18306 1.54
v22 76.8353621 11.0789266 PT 6446 20066 3.11
v23 76.8359782 11.0783169 PT 15631 34192 2.19
v24 76.8351849 11.0808752 PT 9793 20201 2.06
v25 76.836298 11.0815615 PT-ST 51885 247919 4.78
v26 76.8370667 11.0813448 PT-ST 5803 16637 2.87
v27 76.8385112 11.0822925 PT 13649 31070 2.28
v28 76.8387903 11.0808475 PT 7508 38173 5.08
v29 76.8401852 11.0819783 PT 58748 227085 3.87
v30 76.8340207 11.0749382 PT 7010 44299 6.32
v31 76.8353311 11.0759191 PT-ST 10276 8223 0.8
v32 76.8330482 11.0771735 PT-ST 2779 8288 2.98
v33 76.8337223 11.0770615 PT-ST 1354 937 0.69
v34 76.8342214 11.077761 PT 3223 11938 3.7
v35 76.8331828 11.0754008 PT-ST 4865 18362 3.77
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v36 76.8371559 11.0837645 PT-ST 23022 70628 3.07
v63 76.825811 11.0837854 PT-ST 5993 22357 3.73
c36 76.8603429 11.095722 PT-ST 1550 466 0.3
v37 76.8401747 11.0857146 PT-ST 47098 77472 1.64
v38 76.8420795 11.0754658 PT 8794 33433 3.8
v39 76.842854 11.0753467 PT 6310 22669 3.59
v40 76.8434464 11.0752328 PT 4122 13980 3.39
v41 76.8461819 11.075261 PT-ST 35147 195133 5.55
v42 76.8413019 11.0763813 PT 5914 11642 1.97
v43 76.8392719 11.0791831 PT 17697 107517 6.08
v44 76.8600975 11.0802491 PT 4057 2311 0.57
v45 76.8406983 11.0788486 PT 10187 30688 3.01
v46 76.8409942 11.0797978 PT 26751 87147 3.26
v47 76.8423634 11.079224 PT-ST 32185 110942 3.45
v48 76.8396758 11.0762777 PT-ST 13143 33221 2.53
v49 76.8407918 11.0757481 PT 506 1057 2.09
v50 76.8436522 11.0805271 PT 47369 133812 2.82
v64 76.829584 11.085762 PT-ST 41941 355850 8.48
v51 76.8456605 11.0803061 PT-ST 67815 266500 3.93
v52 76.8417536 11.0815636 PT 21750 13297 0.61
v53 76.8415794 11.083609 PT 25625 121822 4.75
v54 76.8420206 11.0826174 PT 11728 34571 2.95
v55 76.8427508 11.0817549 PT 7011 18871 2.69
v56 76.8436117 11.0828692 PT 40181 174848 4.35
v57 76.8432491 11.0842628 PT 20511 34983 1.71
v58 76.8426383 11.0851404 PT 17839 71263 3.99
v59 76.8411533 11.0844258 PT 13348 27641 2.07
v60 76.8393926 11.0839121 PT 25101 29750 1.19
v61 76.8314783 11.0788629 PT 42529 200507 4.71
v62 76.8415803 11.086562 PT-ST 16683 25546 1.53
v62 76.8437362 11.0866312 PT-ST 42487 203158 4.78
v93 76.840002 11.0976972 PT-ST 8697 27346 3.14
v65 76.8339534 11.0855564 PT-ST 23002 155670 6.77
v66 76.8340236 11.0878434 PT-ST 3171 1337 0.42
v67 76.8273372 11.0845734 PT 804 1309 1.63
v68 76.826511 11.0849747 PT-ST 67791 996649 14.7
v69 76.8371183 11.0884298 PT-ST 34582 140689 4.07
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v70 76.8305441 11.0875989 PT-ST 2318 436 0.19
v71 76.8223111 11.0827034 PT-ST 20562 197032 9.58
v72 76.8413056 11.087897 PT-ST 21868 39295 1.8
v73 76.8390734 11.0881864 PT-ST 37365 156691 4.19
v74 76.8424086 11.0886045 PT-ST 15036 31572 2.1
v94 76.8391972 11.097604 PT 2349 10120 4.31
v75 76.8440412 11.0907097 PT-ST 107358 1351991 12.59
v76 76.846376 11.0883513 PT-ST 41928 121994 2.91
v77 76.8401519 11.0896155 PT-ST 56125 336702 6
v78 76.8416185 11.091853 PT 3758 12270 3.27
v79 76.8406847 11.0919864 PT 5836 13479 2.31
v80 76.8377831 11.092571 PT-ST 62254 303873 4.88
v81 76.8370966 11.0970247 PT-ST 27266 184320 6.76
v82 76.8357026 11.0972614 PT 4135 11009 2.66
v83 76.836097 11.0980137 PT-ST 1849 4036 2.18
v84 76.8361641 11.0993935 PT-ST 6334 71589 11.3
v85 76.8377761 11.1001132 PT-ST 8240 54427 6.61
v86 76.8386667 11.1016695 PT 2182 6709 3.07
v87 76.8386014 11.1008659 PT 906 1178 1.3
v88 76.8391891 11.1004412 PT-ST 679 2125 3.13
v89 76.8385155 11.0994674 PT 8826 11126 1.26
v90 76.8409043 11.09735 PT-ST 4855 9133 1.88
v91 76.8419653 11.0969925 PT-ST 4621 18533 4.01
v92 76.8405169 11.0971897 PT 3371 9309 2.76
v95 76.8426662 11.0951845 PT-ST 8604 11265 1.31
v96 76.8539718 11.0848888 PT-ST 10038 20223 2.01
v97 76.850909 11.0865503 PT-ST 4398 9677 2.2
v98 76.8500467 11.0873234 PT-ST 13209 28547 2.16
v99 76.8430735 11.0965048 PT-ST 14829 25642 1.73

v100 76.8435694 11.0987301 PT-ST 10857 52782 4.86
v101 76.844255 11.0971506 PT 3176 11997 3.78
v102 76.8462401 11.097173 PT-ST 4332 13112 3.03
v103 76.8463981 11.0980621 PT 5028 13561 2.7
v104 76.8435948 11.1000113 PT-ST 779 4161 5.34
v105 76.8428106 11.1002982 PT-ST 1469 5517 3.76
v106 76.8422888 11.1009805 PT-ST 784 2676 3.41
v107 76.8413756 11.1023211 PT-ST 1457 445 0.31
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v108 76.8424215 11.1021433 PT-ST 4672 14929 3.2
v109 76.8446675 11.1016989 PT-ST 1456 1715 1.18
v110 76.8484819 11.1046467 PT-ST 8642 72231 8.36
v111 76.8446932 11.0947387 PT-ST 7925 19340 2.44
v112 76.8486286 11.0950688 PT 6479 8573 1.32
v113 76.8474477 11.0980881 PT 2896 7178 2.48
c1 76.8659943 11.0779942 PT-ST 13722 16019 1.17
c2 76.8674167 11.0768878 PT-ST 6292 1521 0.24
c3 76.8506988 11.1006602 PT-ST 15184 67403 4.44
c4 76.8503887 11.1016534 PT 2733 14314 5.24
c5 76.8519561 11.1034965 PT 1782 3334 1.87
c6 76.8521912 11.0988741 PT-ST 5540 29994 5.41
c7 76.8521152 11.0995853 PT-ST 4087 9954 2.44
c8 76.8530354 11.0967203 PT-ST 21890 191577 8.75

c21 76.8577625 11.0924411 PT 3988 19451 4.88
c9 76.8541813 11.0949118 PT 3595 9534 2.65

c10 76.8538012 11.09411 PT-ST 2800 25722 9.19
c11 76.8546038 11.0930969 PT-ST 12182 95574 7.85
c12 76.8554465 11.0925851 PT-ST 2520 10478 4.16
c13 76.8549306 11.091609 PT-ST 9592 24190 2.52
c14 76.8546686 11.0908313 PT-ST 12210 96493 7.9
c15 76.8562434 11.0905087 PT-ST 2130 768 0.36
c16 76.8449608 11.1045809 PT 1423 2698 1.9
c17 76.8463077 11.1045367 PT-ST 941 2274 2.42
c18 76.8463731 11.0999232 PT 4406 15644 3.55
c19 76.8533492 11.093698 PT-ST 1416 2165 1.53
c20 76.8508991 11.0880642 PT 8142 6310 0.77
c22 76.8575172 11.0931268 PT-ST 9852 69659 7.07
c23 76.8585094 11.0946572 PT-ST 26521 190501 7.18
c24 76.8588568 11.0928228 PT-ST 2501 1181 0.47
c25 76.8590544 11.0923901 PT-ST 5572 530 0.1
c26 76.8592781 11.099319 PT-ST 14529 66119 4.55
c27 76.8591918 11.1008288 PT-ST 3854 8190 2.13
c28 76.857321 11.1027934 PT-ST 3490 3976 1.14
c29 76.8569972 11.1036977 PT-ST 5717 22995 4.02
c30 76.8553137 11.1030682 PT-ST 2124 2130 1
c31 76.8554844 11.103653 PT-ST 1106 265 0.24
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c32 76.8556269 11.1043675 PT-ST 1127 1943 1.72
c33 76.8571426 11.1011443 PT-ST 4583 11586 2.53
c34 76.8543436 11.1035713 PT-ST 2979 10076 3.38
c35 76.8637863 11.0969072 PT-ST 4451 2915 0.65
c37 76.8635646 11.0922304 PT-ST 12609 132741 10.53
c38 76.8633144 11.0915334 PT 8527 22283 2.61
c39 76.8644361 11.0910894 PT 8032 31655 3.94
c40 76.8656234 11.0916585 PT 1386 3019 2.18
c41 76.8644314 11.0905137 PT 2952 1653 0.56
c42 76.8645752 11.094649 PT-ST 9545 49112 5.15
c43 76.8658605 11.0969991 PT 28400 211685 7.45
c44 76.86689 11.0970242 PT-ST 7185 24746 3.44
c45 76.866873 11.100091 PT 3696 16208 4.39
c46 76.8670063 11.1010334 PT 854 1400 1.64
c47 76.8661668 11.1015843 PT 1809 2413 1.33
c48 76.8662096 11.1008527 PT 3138 6484 2.07
c49 76.8648662 11.1016412 PT-ST 5920 34733 5.87
c50 76.8647508 11.1031437 PT 3554 18974 5.34
c51 76.8660281 11.1031792 PT-ST 10294 89818 8.73
c52 76.8703019 11.0992897 PT-ST 13985 33281 2.38
c53 76.8698132 11.1001204 PT-ST 7402 15189 2.05
c54 76.8698391 11.1009896 PT-ST 1550 9706 6.26
c55 76.8700741 11.0968716 PT-ST 1429 2468 1.73
c56 76.870354 11.0959894 PT-ST 8229 39499 4.8
c57 76.8666234 11.0931655 PT-ST 7153 34126 4.77
c58 76.8668295 11.0923064 PT-ST 5163 25704 4.98
c59 76.8671682 11.0905376 PT-ST 4097 48 0.01
c70 76.8673685 11.0899586 PT-ST 1152 9 0.01
c71 76.8649637 11.0927608 PT-ST 2892 3903 1.35
c72 76.8649919 11.0921502 PT 3342 4591 1.37
c73 76.8640669 11.0941536 PT 1624 8264 5.09
c74 76.8641865 11.0948448 PT 949 1642 1.73
c75 76.8659374 11.0999661 PT 2827 2928 1.04
c76 76.8696011 11.0919039 PT 2076 1372 0.66
n1 76.8721625 11.0935879 PT 2685 242 0.09
n2 76.8728809 11.0931447 PT 8450 37862 4.48
n3 76.8721184 11.0931159 PT 4988 981 0.2
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n4 76.8745995 11.0924317 PT-ST 20469 59255 2.89
n5 76.8728256 11.0986981 PT-ST 2797 11833 4.23
n6 76.8755486 11.094762 PT-ST 8254 35024 4.24
n7 76.8774246 11.0929691 PT-ST 15595 43709 2.8
n8 76.8772501 11.0915954 PT 4719 8059 1.71
n9 76.8795947 11.093515 PT-ST 920 3783 4.11

n10 76.8815914 11.0902878 PT-ST 5702 12150 2.13
2680478 15825146

PT - PATTA QUARRIES = 71
PT-ST - PATTA STREAM BANK QUARRIES = 119
V= VEERAPANDI

C= CHINNATHADAGAM
N = NANJUNDAPURAM

JC_OMITTED SANGANUR IN-STREAM QUARRIES

QRY-SF xCentroid yCentroid QRY-TYPE OWNER AREA QGIS_VOL
534 76.9112332 11.0681899 IN-STREAM GOVT 49533 105016
478 76.9076947 11.0696972 IN-STREAM GOVT 28864 133697
445 76.9051251 11.0718005 IN-STREAM GOVT 34334 23018
444 76.9023168 11.0728981 IN-STREAM GOVT 23295 110661
805 76.8991276 11.0707905 IN-STREAM GOVT 22418 74876
831 76.8949883 11.0694463 IN-STREAM GOVT 50338 86781
622 76.8811605 11.0743376 IN-STREAM GOVT 19838 10210

228620 544259
AREA IN SQUARE METERS
VOLUME IN CUBIC METERS
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ANNEXURE - III


GROUND TRUTH VERIFICATION OF DAMAGES


MAPS & IMAGES
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